IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDIRASAD BEMCH

0A NOs.1754, 1755, 1756, 1757, 1758, 1759, 1760, 1761,

]

1762, 1763, 1754, 1765, 1766, 1767 of 1998, DA 55, 56,
57, 58, 59, 190, 142, 409 % 410.0f 1999. '

o . . AT HYDERABAD

0A 1754/98

Between :~

" 1.- S.Réja-Babu 7.
2. G.S.Chalam -~ - B.
3. S.\Yeeranna - 9.

4. Ke.Subbarao . - 18. K.Arunekumar
=L P;U.U.Subﬁaraymdu 11.
6. NJV.U.SiMuzthy 12,
And
1. Union of India, rep. by its Chairmen,
Telecom Commission,- Sanchar Bhavan, New Delh
2.. The bhie? éenefal Managsar,
A.P.Circle, Hyderabad.
3. The General Manager, Telzcom District, Guntur,
"Chandramoul’i Nagar, Guntur. ’
4. The Teleéoﬁ District.manaégr, Rajahmundry.
J we wR
gA 1755/98 .
1. M:Kesava Kumar - 1.
2. Bﬁmmafsady 12.
é; Y. Subhash Eﬁandér ﬁéddyia' _
i E;U;Raﬁham : 14. G.Janardhan
D .M{Nagesuar Rao 1?3
6. G.NeR.Mani 16. M.Prameslia
7. G.Surender 17. K.Anant Raj
8. N.S.S.Rangarac 18. Ch.Ram 3al
- 8. T-U.N;Pauan Kumsr 8. D.fanjuba
10. ﬁ.stendéF . 20.

_(A-1, A-2, A»Blafc. numbered witnin b
to the 'Annsxures' accompanying the 0.Aas.)

BATZ OF TRNIR : 15th March, 1999.

Jayantha Rao
A.H.Suribabu
Pe.Baburac

M.Hanuma Heddy
D.UnSfS.R.Patnaik

ess Applicants
Telecomminications,

Respondents

P.Nacotham Reddy
y, Sudhakara Babu

MsMNarasimha-11

Y.ULNagabhushaharaoi

ackets refar



e 2 ar
21, C.Laxman Dass ' 55. M.Shanker

22. ‘Shaik Nuhzﬁﬁdin : o uﬁﬂ.‘ Dasarath '

23. Y.Madhusudhan Rao ’,'_ 61. A«Mohan i
24, P. Naga 3atya Mani--':m_ 62, Rahe&muddiﬁ

25. Nd.Abdul Rafseq :f 63~ A.Dayanand -

26.-'A Prem Anand C 64, VY,Hanumanthu

57. BmtsR.Sadhana , . 65, K.Subbarao:

28. A.Chandre Moulil h .. 664 J;Ranganayakuly

29..,Ch.Rajasekhara Reddy. - 67; R.U.aﬁanu Prasad:

30. S.Somaiah’ - 68. R.Subhadra .

i1. -P.Sarojini - - - * 69: ch.Radha Krishna Nurtﬁy

32, T.N.D.Malleswari - | 70+ A Subzahmanyah

33. - G.Radhakrishnareddy . 71.' n. Manohar

4. ‘Ch;aiua Satyanaééyaﬁa' ) 72, 'M.Durga prasad Reddy
-35, K.Shankaraliah, _ _ 73, A.Raghupathi Raddy
"36. Y.Mallikarjunarao = . 74, .Gi.Yesuratnam _
37. Anjlreddy : ,. 75. D.Ramesh Babu L
- 38. Jagannath - .  76. M Uenkatbsuarlu . i

39. P.U.Indlra amana . _7%' R.Subbaiah

40'? G.Bhdomaiah : o -%B. "'M.Subramanyesuari

41." KiL.Mallesham . 75, nd.H.Ahmed Siddigui

42. P}Léala ;ayesri :' L 80. D:Kusuma Kumari '

_ 43. . B.Hageswsra Reo . 81. ¢ Sarala

‘441 JlGiridhar.Raj ' o 82. .B.Gopi Krishna Rao
45+  GeRamulu o . 'g3.. A.Srihari ‘
" 46. " GeNeADun Kumar ) . B4, .C;Krishnarao.

47. md.Iftekefuddin’ ~ - | 85, Ch.Murall Krishnd .
'48. M.Surender ﬂ?ddy N ‘86.- Shf.SouEhagyém S
' 494 S.Shakira Begam . * . B7. A.S.H.Prasad

50. V.Lekshmi Prasanma .. 88, W, yenkatasuararao

51. ‘U.Thandava Krishna : 89. Sk.Masum ' S
524 Smtfm.?éjéni Kumari - 9D. ‘K.P£asad'

53. Smt.K.Padmasres . . "91." T.Radha Raman;

54. .5.Rama Kumar . g2. md.niser Anhmed

55. A.?a;a?ah _ | } 83, R.B;Réuishénkér-_.

56. Y.Magaiah’ L - 04, - S.\enkateswaramma -

/57, G.Suryaprakesh - 95. M.Sreéniuaﬁafﬁeddy;

58, G-.Rajeshuar . . 96.  T.K.Sreedharan



Hydsrabad. '

w

R s X

Ya.Ramakrishnarao

J. Sreenivasulu -

.R.Sudershan

T.N.Mallikar junarao

S.Nagaswa rerag

- Ta Prth“&ar-

N«Kabear DuS
V«Srikanth

G.Kumar

S.A.Quadri
‘ch.Janardhan Reddy
K.takshmi VYandhani
YAYKRS Sai Prasad
TBYS Devasahayam .
T.MaLleSuaaarao
Ch.Ramal ingaiah,
Ch.v.Sestry

K.Kishor Xumar

MeRajandre Reddy,

Ankushauwall .
D.San jeeva’ '
‘D.lL ingamalzh -
‘g, Jayarao
K.Ramash .
G.3rimivae Rao
P. (rlsﬁnolah

M. Sudhaer -
R.Uljayabhaékérarao .
R;Sgtyﬁnarayana L
ilUijayaRumar
R.Nagabhushanam

K.U;Rama Prasad

Apblicants

Telecommunicaticns,

A
x

07. v.5,Ashok Humar 128.

Qé.. yijayakumar ~illaia 128.

99, T.d.S5.5undaram 130.
105.  K.,Srihati 131,
101. A.Satyanacayana, 132,
102-. Sangeetha Shosh foy: " 133,
103. P.Nagamani | 134.
104. . A;ﬁ.uijayalakshm;i 1354
105. .B;%amesh'ﬁébu 136.
106. R.3hagyavathi 137.
107, D'anuma'aas ’ 138.
108. ;P srinivas C 139.
100.. 1. UlJayakumdr : 140,
110. R 'Se naroherl Rao 141
111+ Po Bala ULoranaruyanﬂ ‘ 142
112? K Lakshmln ayana. ‘ 143..
113, AiPadmaja 144,
114+ 'GEQatna Kumdfi 145,
115. 53 Naga Mallesuari 146«

-;115.' u.Lakshmarnrn ) 147, mMd.
117; EiJ Hanumﬁnuh T A0 - 148.
118. K.Bgmba Murihy | 149,
119. TerEKaSh‘éég 150.
12a., KpSaMBasanr$ - 151,
"i21. AsAnanthaish . 152,
122. MN.Kanaka Dunga 1535,
123, K.Prafulle Kumari 154,

- 124, - K. Seetaramulu, 1554
125.  N.Lakitha’ 156.
126. M.Shakuntala 157.

" 127. .K.3rinivasa Rao 158.

' S 158,

™

.- : And _

1. Union of India rep. by its Chairman,
Telecom .Commission, Sanchar Bhavan,
*New Delhi - 110 001. '

2. Tha Chisf General Man et

- AP Circle, Hyderabsad.

'3: Théﬂprincippl Gengrﬁl Manaacr, Telecammuniﬁations,

Respondants

4/-



”

3

Sanchar Bhavan,

Clrcle,

Applicants

{q‘i

%

Nizamabadf .. )
| »wed ﬁaspondents
23. M.Vicor Babu
24 K.Sreerzma Murthy’
.25.. Ch.Stinivasaraoc
26. Md.Ibrahim Salim .
97. D;Gopalﬁrao L
~ 28B. N.Gaﬂéghauaanaréo
29. Jyathiramaya
30.. R.Narasimharap
-31, Ve ”u“rakanath
3z. U‘Hemachandraraa
33, V.S, “alk -
34, P Usuralah
35. K. Changal Rad
6. 'N nﬁgesuararao
37. Sk. Dasuaglrl Basha
33; N.Sudhasckhgr Chowdary
39. J.chandra Mohan.. o
40;;;D,Nagi Reddy ~
41£1f3.5ubbaiah S
T 42. S.U.K.Viswanath
43. K:Loyé‘Kuma; _

e
4

DA _1756/98

1s. d.yenkata Raju

2. A.M.Samad

37 S.M.Gaffoor

) o -
Aﬁd\ ’

17" Union UF India er. by its Chairman, - -

Telacom commission,
“-Naeuw Dulhl - 110 BU1. _

2. Ths Chief General Nunuger,
Telecommunications,
Hyderabad.

3. The Gensral Managsr, Warangal Telecom

: Arza, Podduturi homplax, II Floor,
Hanumakonda. .

4. The Telscem District. Nanagur,

. . **' £

OA 1757[98

11 D. Ucnkatusuararao

2, Am.Mohan Reddy

3. PTR;Mﬂdhuéﬂdhan.'

’ 4% N.Kutesuéraraa‘.

5, G.Szetharamaiah

6. 0P.Ramu Reddy

%7 P.R.K.Mohan Rag-

'B. M;Safyam' o

9. K,ﬁamahohensréd-

19. P.Satyanérayaqa;

.11; T;Uasudeuarao-

124 i.Satyanarayana.
13% U.Uankateéuarargq
14. T.L.Narayana -

15. . NSC Bose. .

46. = A.Madhaverad .
17.-79.Purnima_

187 G.Mend

19. ®M.Sharvar Ali

20. 1% chenchuramaiah
21 K.y.Krishajizao
22.° P.UenkataSUdrarao‘



. ' SN
ba! ’ o
- 4 - /
' .5 .. _
_t'%\ﬂd I ’
. :. . . ) . N
1:; Union. of India; rep. by its Chairman,
Telecom Commission, Sanchar Bhavan)
New Delhi - 110 001. ‘
2. The :hiaf‘ﬁengral Manéger,'Talecommunications,
~ ~AP circls, Hydercbad.. _ !
3. Gensral Manager, .elecom District,
Chandramoull Magar, Guntur.
4. The Telscom Disirict Menagsr, Guntur.
- a . o : cea RESpondenté
oA 1758/98 -
/ ' . )
1. - Y.Monikyalarao . 22+ Su.Krupakar
2. D.Kamesuararao . 23. B.Balanagaraju '
3. M.Ueﬁkataiah - 24, V,SriniuaSaraO
4. ,P;Pfésadérao 23+ N.Jayasree .
5. .S.U.Ramana HWaik - = '26.- K.Adinarayana
6. K.M.Sankgraieh' 27. A.lssac
7. B.yijaya Lokshmi = . 2B. P.Negendram
8. M.Sgnitha Kumari- | - 29. M.Ch.Khasim Pseran
. 9. S.Md.Heneef : 30.  M.Ramgaish .
.10, S{Réhga’Syamy , 31. N.Nsgabhushanam |
11. P.Kzishna_ Murthy . 32, K.Ranganna
12. K.Nagabhushanam - 33.  S5.Soukat AL
13. M.Rajagopelachari . 34. JiPadmaja
. 14. . DiVenkateswarlu 35. M.0baiah
15. -P.Rangasuamy 36:° M.Ranna Reddy
16, U.angos Swamy- 37. K.Rameswarappa
17‘- p.KESOiCh N R 38- Scl::“‘-sammad
18., M.Madhavaraj 39, G.0Mehandra
L : ] . :
~19. A.Siva Nagaiah .40, Y.Shyam Prasad 1~
- 20, 'K.Ussrenna, 3stty™" - 41 ch.yenkata Rathnam
27. T.:nganeyulu : .
' ' es. Applicants -
And - _ T - '
Te Unioh of India, rep. by its Chairman; o
Telecgom Commission, Sanchar Bhavan,
New 'Delhi -~ 110 001. T .
2. The Chief Genzrzl Manager,.Telecomminications, =~
AP Circle, Hydsrabods .
"3, The gensrzl Monagsr, Hydarabad Telecam AdArea,
- 11 Flooc,. CTG compouncd, Secunderabad.
‘"4, Telecom District Menagar,. Kurnool. .
C . ' ‘ .ss PRespondsnts

% R #*¥

.. B/=
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DA_1759/98 L el o
1w  M.3Jagadeshuar B ‘,j?: M.Esuaraiah -
'2. M.Lingaiah' " R : 18¢  Shaik . Tafazzul Hussain
3. K.2.Vijay Sanker " . 19, K.Ram {lohan Rao _ ‘
4. GuKumar. o Y- 20: Nagzlli Mohan Raj - :
25;' R.Uequmadhav' 21. ViCheralu '
6. B.iRaji Reddy . 22, Chintam Madhu Suddan
7. ¢ch. Soma 1ﬂh'-m ‘ ' ) 23 ‘Kokkorda Sri Ramamohan Rac
s, a.manchar Pao : _ 24%  G:Samuel E ‘
9. 'P. Salman L _ . 25. ‘S.Pavindar ‘ -
v v ) i / . .
10. H.#nandam - : ~ 26. . 7.5arangapani -
"11s Yakkanti Kand"'Reddy ; T 27 i.Sanka;aiah' '
12.  U.Subbarao © . 28. P.lsalsh -
14. - Gulam Ghdusa 294 ‘M.ﬁaghupathi
14. P.Kumarasvamy 0. A.Kingaiah _ -
15. A, Spas Asngerao C31. K.Raja Ratnam ST
16. . D.Swamy \ , B -
' . I ---'_ ’ a-‘.ppllcants
I ’.'-'\nd ' - : . [ I ‘ . ‘ . | | ,\- -‘ - ,". .
1.« Union of India, rep. hy its Chairman, -~ i .

,Telecom Commission, Sanchar Bhavan, ' .
“New Delhi - 110 461, :

2. The Chief Genﬂrul ﬂunfger, .
Telecommunlcatlan, 3P Cirtle,
, ‘Hydbrab:d. . . .
3, Ths General - qucg Ty ugr“ngal Tel egom R ,ﬁr ,
Aree, Podduturi Csmole, ‘11 Floor, ’ ,
Hanumakonda. .7 3 ! oL o
4. Telecom DlStrlCt Mgnwg Ty . da angal, / - 3 S
Near hWC - , ' o " 33+ Respondants -
. - #% A N Nk i e —_— ‘
- , . N J o, X ) Y
DA 1760[98 , L I ' S
1. NiVenkateswararao 13: G.Ranadhir ] . "
2. ' Y;lalandsr Reddy 14. Md.Saleem. B
3.  M.Srinivas Gupta -~ ‘15;.gD,Bharat Kumarp . -
4. 'ﬁaUasuram 16."R.Changrampuli )
5.. A.Ndrasimhd 17. 3.Krishnarao
6. K.Prasadarao -181'-P.Prabhakararao iy
\7.J'Gﬁlém Mustafa 19. P.Mallaiah , -
8. M.Venkataram Faddy’ " 20. Srlnlvas Rao
9. S.V.Remaznaiszh . - 21. K. ?ajabhbu S p
- 10. B.Nerasimhsrao . N 22.° S.Yadagiri . y
¢ 11. K.Kefssuwararasc' _ 2?': K'Flngalah
12;-'T,ﬁ:eeniuaéu .:' ) - T‘?%‘ EEbElll 2rinivas AP
1 - - “ g ) : K --,' 7/:"
. /




JE . . \
Cee T ee
;o : . .
25. M.Hari Sagar ' . - 33. K.Srinivase Murthy .
267 K.Lakshmi Kantha "Reddy - 34 K.Gelval Reddy “
27:'_N.3apyesumr3reo B t "35. A:Anjaiah]
- 28, D.Rasooi 36: 3.7%amulu .
29:_ S, Shukur : —— '37.:'K.R.Ramarauﬁ
ao. p,cHakrapani | : h
51, Y.'enkatssuarlu - l =" eu.c Applicants
32, G.Gonesh’ -
. And
1e 'Unién.df India, rsp. by .its Chairmén,_
. Telacom- Commission, 3anchar Bhavan,
- Nasw Delhi. , . ‘ '
‘2, The Chief Gencrel Manager, Telecommunications, .
. AP Circlé, Hyderabad. : ‘ ! d : ; '
3. The General Manager, tarmngal Telecom Aresa,: T RN
' Podduturi Complex, '1I Floor, Hanumakonda. :
_4.- The iélecom'District:Managgr, Nélgonda. o
. ‘ | . e.ss PRespondants
) ! CRE T -f&ae - '
_oA 176198 -
. 1. BeMallaizh - - 22. . V.Neeraja
2. AJAnjaiah | . | N 235 QIChandar Rao
‘3. S.Sstyanarayana - ' 24, Md.Magdoom “Mohiuddin
4. K.Rajerider - .. 25, IM:SUryachaﬁder,Rao
S.. Md.Vazeer o 26. K.Bhavani |
6. G.mariohar o 27., V.Srinivas Reddy
7. G.Laxminarasaiah © . .28. _B.Rajaizh
8.- 5.P.Mahabbob. | 29,  Y.Nsrasimhesuamy
° g, T.Bhaskar Reddy . - ag0. T.Kisﬁare Kumar -
10, M.Narasiah = 31. K.Josna Srace’
11. 'B;Rahaﬁfasad S 2 ' 32.f.k.Usnkat58uararam
12. A.Venkataizh - '33. T.Kashaiah
3. GiGangadhar -, 34. DO.lexmaiah .
14. Ch.Srinivas Gandhi + 35. K,R.Ratngkar R&ju ‘
{5. Md.YﬁusﬁF . ' . 36. G.Satyanarayana
16. S.Dayanand T 37. G.Thirupathi Reddy
17 'G:Rajéiah , 38. .S.Mallesham ® ‘
18. P.Prahlad . 39. K.Nprasimha Reddy
.19, T;Hnjanayulq?‘ ' o 40.- R.Mallesham |
207 D.Mallesham 41, G.lolitha
21. K.Sri-Uma Devi ' - " 424 8d.Sirajugdin
. .o ﬂpplicants
| eoe 8/=



ﬂ X L g
:: * ] - - . ! P ‘_\‘éﬁ'f ,
SN fi ss B e i
And - . T o . .
T Unioﬁ_qf Indic rep. bylf%sacheirman,
Tzlecom Commissiom, “anghar Bhavgn, ',
_ New “elhi. - ' A
2, Ths tﬁ;éf Ceneral Mandger, ,
Telecommunicatinns, ..AF- Circley’
Hyderabod. N , _
3. - The Gereral. Managar, \larangal Area, _ :
Telecom Padduturi lomplex, IInd Floor, - -~
Hanumakonda' o " )
4. .The Telecom Oistrict W"nager, ’ . ‘
’ Hshoknagag, Karlmn ga . . »+ ' Rospondents
f ] 4 ' RS R~ S ; : )
,0A 1762/98, A
' . I P " o ’ o S
~1: B.Rayindrz Babu - RN 12. "DsP.Prabhudas .
20 M. aambnlah - . " 137 -Y.Prakash Rao ‘
3. B. Nagesuararao S ' ‘-b14c;“P{P:abhakar Babu
4: MiEnock: .. . . " 15, NUSN Achagyulu
5. KiBoaz .. o R _16. N.V.Ramarag |-
6.. B.Subbarad . 17, PuNiranjana Kumar :
7. V.Chenchuramaiah - L S 18 E.Hanumantharao Subbaiah
B:. A.Uéhkqtgraju_ i _1_' 1193' N.venkatesuararao
9. G.P.Ankeish. %, 20." NiShyam 3undar Rao
18. " Eitddars. Jenkatc‘burygnarayana 21. -B.Yenkatsswarlu N
11,0 l.Abhiskskam ', ) - L
: N .. Applicants .
. and T L S | E -
. . . A . B
,1; Union of. India, rnp. a/ its Chalrman, -
.-+ Sanehzr Bhavan, Meu D;lhln— 110 -001.
2. Ths Chief Genaral Ménage iy TelECDmmunlcatlons,
- AP Elrcle, Hydeératbad. - -
- 3.7 The General Manager,, ‘VisakRapatnam- Telecom
Araa, 10=1=324, Aqm;lmctta,‘UiSﬂkhapatnam;,. -
4: Th& Telecom Distric t “anagrr,‘Dnnge. o A L
<, - L R ‘%% w% ' v IRESPO”dBnLS !
/ , . ) ! - "
DA 1763/98 . . . T .
1. GeJaya Remulu’ o 8. "bdul Jalbel‘ '
2. .S.Ram - . L= 9. S Kha51m Pearan .
3: 9. UlJayn Kumar K o 1D.._B Prak7sh ' .
47 smt. K.Vl Arundhgshi, —, ©11.  S.daresimbared
5. U.Anjanzyuiu{‘. e _ 12. &. Gnamappa
6..- S.Chinnaiah ? BT 13, " N.Bala Sumbalah N
77: l.ohin Sy ".14? 6.Gopal Roddy
. o } . ) . T
ot , / - a9 9/"'
, P : r



.- e 3 e .
155 D.Shankor 21, C.Shiva’ Kumar
167 K. Uﬂnkatﬂrﬂwulu- ' 22. S.Prakash Baby ) ’
17 G.Ahjan Goud 23: Kalappa-
18. Smt.Hznmamma ' ) 24. [,Ram Reddy _ -
19._ Ch.Nzvadonan ' - 25. V,Shyam Sunder Rao !

20. T.Raghuma Reddy 26. M,Jagadesh

3

R ‘;pplicénts
And '

1; UHan of India, rﬁp; by its Chairman,
Telecom Cominission, Sanchar 3havan,
New ‘Delhi -~ 110 00%.

(2. The Chief Genc :rel Manager, Telécommunications,
AP Circle, deuf?bud- .

3. Tha General Managcr, Hydarabad Telecom Araa,-
11 Floor, CTO Compound, Secundcrabad ~3. . ros

ke -i gl

4. Telecom District Manager, Mun1c1pal
Complex, Juilding, Mehabubnagars -
‘ C- 1e+ Respondents

T S

DA 1764/98 .

. N
1. Union of India rap. by 1ts Chalrman,
' Telecom Commission, wanchur Bhavan,
New' Delhi - 110,061.- '

2. Ther Chisf Genercl Manager, felecommuﬁiﬁétions,
- AP Dlrclc, Hyderaobade.

j. The Gens ;fal Maenzgar, 'wWorangal. Telecam ATE3, )
Podduturi P:mplux, II Floor, Hanumakonda. . .-

1. S.Ampaiah - . 12.  S.Kotesgrarad

2. P.Sambamurthy - 12. ‘G.Bala Soury- '

3, J.Prebhuchi thum _ 4147 - S.Balabasvi Reddy ’

4. M.Adam "' b 45:1 S;Rambnarayaﬁé .

5. K,Chahdrasakhararcz 15: Joddi Nehru _ .
.‘6- ‘n R:J“ Sabu l:' 17?’ Chilukuri R;méréo : '

7. Ch ‘Raghu Ramulyu. - 18, G}SUfyﬁharayahé

87 G.Xrishna Reddy-IT. 19.  T.Usha Rani

é. A.Seshagirirao . 20. K.Rajeshwar Rao

0. P.Muthaizh 24, nikeishna Reddy - _

1. ; T.Venkatarao . B - ..» Applicents
\ ' and o ‘ . S

4: The Telecom NDistrict Manager, Khammam. o _
' . ' e RESPONdCNTS

rl

Ca. 1765/98
1. M. Ruqhuramﬁlah

6, M.Ramachandraiah
. . -7, GaThippa Reddy
2| G puncha-\lt.l h . Bo R SlUCT‘BmalClh

J. 5.Rcms Sunbaiah : i

. AR 9, P.Chondrakimar
4. K._Slmhr?r.'-".yl_]ll_l . 1\D‘\- Ch":l- rq'u

5. P.Ygnkate poocl ) + o Lheeya CJ'~

1

vee 10/~
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SUN S ) L1 /=

i ! e 10 . L -
11. S. Naghdnrn Reo . ' 15. C.Balagovindappa
12. Smt.D.P.Mghadovi . U 16, C.Zswara Raddy
13: B.Siva SubnhraJu L 17. .P.Kullayappa .
14- A.Sreenivasuluy . ~~ - 18. D.Jaggnnathem .
Do i . ) ' L B K
. And : N -:.. . . «es Applicants
17 Union'of Indin rep. by 1ts Chairman, _ R
Talecom. Cﬁmmlseluw, Sﬂnchdr Bhavan, .
New TNelhi .- 119.001.. ' !
2.. The Chief Gun g 1 Janugcr, Telacommuﬁicmtioms, .-
. AP .Circla,, Hdyderabad. L P
j. Ths G=znersl Manasgur, Hyderabad Telecom Hraa,
.~ Ilnd Floor, cTad r"s:}mpcu.lm:l, Secunderabad—-3.
4, . The Telecom FlSLcht Ngnager, Maruthineagar .
- Cuddapah._ "es+ ReEspondants
L cx wkR ¥R . ' :
DA 1766/98 , | ,
1. Thota;s i Kumar . RS éheem@raju Kishore- _
2. Lalapeta Ucnkatalqh 14. Immadisstty. Jayea Frasad ~
3. Muraris‘tﬁy_ Do ,15; Vemuri Prabhakar
“4.- Manmohan Balaji Lal_ . .16 Thota Krishna Murthy =
5. Jakkala Vsnkata Ramana 47.* Tirupathi Nagesugrarap
B Nuthalapati { okzswmreraoc  18. D.dbaleah .
7. Perumull“ Soi Prabivaker 19, Sk.Abdul Rashéed
8. "K.Rama Gopel R "20. Voodaragonta Vasuhdre Dass
9.. C.3angki Ramaioh ~ VAR ’L:UlBhavanachar&ulu,
‘10: A.Pullaiah: . . 22. LGU Srscdhar"chafyulu\
1 Anngﬂarﬂpd Ueﬁkatqramaéaiéﬁa. Jalakam Chalapathl
12.. Jadapﬂlll Munirajo ) o Appllcnnts
’ ) .'\nc. ’ ! '
'1L lInicn of India, r”p. hy its thlrman, T f
Telzcom bommlsalun,,oanchar Bhavan, !
‘Haw Dalhi. '
2a The Chle? feneral Managgr, Tel communlcatluns, .
" AP Circle, Hydsrabad. ' . W
3. The Qendral Manager, Ulsnkhapaunam Telecom
. Area, 10-1-324, Asgzlmetta, 'Yisakhapatnmam., -
4. .Ths'”elacum Jistrict Manager, Nsllore. - o roe
' . - - e« Respondanis
g SN G R S . . o ¢ ) o
. . [ o L ‘: ! . + R ‘I-
0A, 1767/98" L - .
1. T.S;Dr;kagarqa Y N G.Surysrao
" 2. B.$rismila_Prasad>“ . B. 'S.Ratnakcrarao '
. 3. P'Sita'ﬁﬂme Murthy © 9. .AJVijaye Krishna
‘4, G.Gouril Se nqu e 107 M.Maridi 8asbu.
5. ﬂ.A*chgnnu _ ' 11. K.V.Ramana
6o korlcpu Su iskargran 70 12 K.Surappadu



ve 1170 we
13. Veeturi Srtirama Murthy _ 17L- Uanaﬁaili.UEnkataraU
14, M.Srimgnnarsyanec . . 18. . Dontuluri Umadevi
15. Y.Sysmaloras A 19. M, Jagedeswari |
16: pgragurampu;qq ?ai.Drasad ZQ; P.Uasud@uarpo

| . ' ‘ ...  fpplicants
) .'.u:.l"l lj ' ¢ ) ‘
“t. Union of India, rap. by its Chalrman,

- Telacom EumnlsQLDn unnchar Bhavan;. _ |
New Delhi. :

2. . The Chi=f Genaral [lanager,.Telscommunications,
- AP Circle, Hydzrobad. .

3. The General Monager, Yisakhapatnam Telecom ,

Arge, 10-1-32" 4, dscolmetia, Visakhapatnam. . !

. 4. Thé Telecom District Manager, Telecom

3havan, Vizizonagaram.

T B ‘ ..» Respondents”
oass/ss T L
1 c‘qualma Rzddy .+ 27. B.Narcyana, Reddy ’
2. K.Munirathnemachari © 28, G.Ramakrishnaiah
.‘3. K.M.Keishnappa - "29, M.Chandrasgkhar
4. A.Tlruppanl _ ) 3. Sﬁéik Iqul
5. '+ Subramanyzm ) 31. _T.Karunakara Reddy
6. N.Chondrodah. Chetiy ° 32. G.V.Ramana . -
7. A.Honkat,sulu : . 33. P.jagerdju
84 .B,Srirémulu T 34. S.C.Subrehmanyam
_é. G_uéguigiah - .. 35. fTiKennziah
10. 'T'Hﬂjagpna?éthi Reddy 36 :E,U.Pedmanébha Reddy
11, D.Tﬁangarfj 37. 'P.Ranganadha Reddy
"12.  K.Lbkarenjan 38, S.Allebokshu =
13. ‘M. Jcnkatzssuwars Heidun 39, C.Kuppa Swamy’ ‘\
14. “ K.Mohana Murali Pillai -40s _h.Suhrahmdnyém '
15. Sk.GaFPar‘ShdrifF. ‘41, SiMunirasthnam
\'Té._ S.Gapi Kumar o 42. N.Uemqqacharyﬁiu
17. \A.Prabhakarza Reddy 43, G{Sreadhar '
18. 3. U;uﬁokk alingem 44. K,3ubremanyom '
19, K.8. R:v@endLnnﬂch - 45.. T.Chengalrayalu
“20.‘ Te h Krishnars= -3 3 E 46, P .Govinda chu
21. Y.Ramsn julu ' 47. V. Uenkatﬂr“mwna'f
22. - G.Chondraseskhara Chatty 48.  B.Manjunacham
23, V.Mdnohar ‘ S 49, S.K.Anantskumar
24.--K.Gﬁru Hmorthy i '?U:- K.Sankaraiah-IT .
: 25, 'G.Sivakumar :. .. 51. E:Qubbar:yudu :

267 K.Sughaker Naidu | : ... Applicants,
" And ‘ - oy ‘ '

hY
1. Union’ ef Indiz, rzp. by its Chairman, :
!x . ' . Mt I Y 12/—‘

- T



.

)_’ } - ! ) ,
, : ."--ll 12 "'_‘. . . , L
Telecom commission, Sanchar hhaﬂan;-Néu QelhiQ/
'5,, The Chief Eénsrai ﬂanagsr,ITélecommunicatians,
<= AP Circle, Hyds:abad. S : e
3, The Ganaral omeQel, 1n1ttunr Tslecom Bistrict,
, Haed 3oa+ “rflcu, Pommpound, Tirupathi. .
4o The Télsgom: ilSErlCu Nanﬂgur, Tirupathi. o
' L ' .+ «.. Respondents
! . ."-f}’\ ok Yart ‘ e
OA. ,56/9% . '
1. KeKrishna -° . 7 © 16. ‘R.Nsrasimha Ready.
2. R.R.Madnukar. . 17, M.Yellaiah |
3. Y.R=z Jann o . 18 . K.Halérajﬁ .o
4. .M.jou o ‘ \,19.‘-3iahoomaiéh !
5. 0. Chandrasekhar , 7 204 3. Srlnlvas '
. N T -
‘6. N,Hanmendlu.. _ 21. Dlnush Ka lglkar =

> 20 L.sundar : - 227 M. UlJander . _

8. \enkatssworarad | f'- i 23. .K Ch V«.Subbaiah . . :
9. _N.prarao - S 24. M.B.Kavi Raju

40 Y.Rodndkrishhan '25. P.yittal Reddy .. '
1. N Narco yqnz cro 26- R{Dhthpt;i
12f M,Devodns L n 27. Lammingfsingh

‘ A3. 'B 0= g?lﬂh _.?8' K.Nar?yépa .

.14. T.Bapure dﬁv - .29, Abdul Laﬁheef o
15. ShQJWd“ r’zJJ:‘u:Lne-, . : - ;' ' . 'ig .
. 7 o ,. B . ) P e ,\Ppl-lc_anta v
' . - i:\r.‘d ' . . . / o .
| 1. gnion of india,‘iap by its Lhalrman, _

fglacom Commissgion, Janchnr Bha an’
Mew Delhiu .
‘2. The Chief Gensral Manager, TBLEcommunicatiuns,
AR Circls, Hydercbad. ; B
3. Ths Geneoral. Man ageT , Hydcrnbrd Telccam | -.”‘ . '
| DlStrlCt, 1Ind Floor, CTG Compound, Sec ‘bad. ' '
4. . TCl&COm nistrict Manogsr, Sanuhar Bnauan, i L
$1ngaruddy. ) _ - , . .
| . ' ' ')"'-v // uiu "‘\L. . ' -‘-' K -» . R 'RESpondents
gg;'57/99~ _ ,‘A oo L . )
1. KeK.Kemesuerarao o 9. fslsuryanaréyana;murthy;"
2. Sk.vellil . o 10 Y .Subbarac R
3.7:R.Srinivasa Rao . 11%° D.Werasimharaju,
i’ i Isac Jabu N SRS '1&. S.pejendra Praszd
5. K.8.G.Tilak vl sl mad A
6. Nakka Madhusudhons 5o 13, Didla Ratna Raky . o
7. p 4 dabu,. 14. Shaik Mshaboobvali
: “rupu i Saozannc S o . "
8. Maddali pnanne ]S“FX . 15. S.\Vuonkabesuorarad
. HMpddali, B o R -
: STy R Hao 16. G.S.5.Ramerao .
\ - i "!-‘13‘/"
; s 4 ’ o .
- sy ' ' >
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18.

19,

20.

“21.

22

23.
24,
25,
26,
27

"28.
29
3p?

31,

32,
33.
- 34.

35..

36.
37,
38.
39,
40,

.41,

. 42,

43,

44.
45,
46,

2.,

Je

Cae 130

Nhsuryanarayﬂna Muz thy
TP Uynkﬂtusuarapéo - '
U.- chlﬂo{:]:i\le oo R .

.60, K;jayaraju

B:SQirdma Murthy " 47. V\.Appalacharyulu

. G.Lakshmanereo - {B. A.Vsnkata Krishnaiah
K.Y i Honumanthar oo 49. G.aApparao . @ -
M.y, 2 Rayuty _ | 450, KeVsnketo Satys Prakash
NeU.RomE RS JU 7 51: R.Krishna
M. Bhaskarar"a . . 52, - T.SyRaddy
K.L.Katyayini 0 53, Ch.Tatabbal ‘
P‘PTFmeJWBEGD o 54, M.Madhusudhanéfao
Uiohansi Lekahmi Rand . 55, E.Venkatsswararao
B,Uankata { akshmi Hemalatha 56: V. Prabh: k araé ' .
H;U Pragedarad ‘ 57, "Sheik Nzjurucdin
L SBtY cnarayzna - 58,. P.V,Mahanarao
Md All i “ 59, Ip:UQSuamy;l

61. D.Suryanarayana Raju

62. K.Satyanarcyana

Ch.Tatacharyulu
CoS.RyMurthy
Ch.ugustin

- 633 T.N.B.Gangadharam
64. VU.Rsmalingzswarsrao

65. J.L"kSth'/yEl

R.Ravi Prassszd
P.janardﬁanarao
YoVoR.KaMurthy "
K,Narandr:babu

{- Vishnlr Yerdhanarao
Kochoil,Titex
GeVellefiggendenn
P,Yankata Ratnam

Ve Bhqu garat
h.Bhas§a* rao

,?.Kanak: Mur thy

. And ' '

Union of India, rep., by its Chairman,

Telzcam Lommission, Sanchar Bhaven,
Now Delhi, ' ' .

Vi

| ‘ 664 Jd. Venkatarao
67. W.Pullam Sstty
68, K.Nagcnna

e e prl icm ts

[* ' : . .
Thz thisf Gensral ‘anagor, Teleogommunications,

AP Circle, Hyduorebed.

The General flansghr, Telecom District,

. West God Uurl rollectorats Compound,

Zluru.
Ths Tnluﬂsm ‘Digtrict Mesnagsr, Eluru.

.
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.+s REsDondents
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1.
2.
o
4.
.

N.pl‘-.,S;d "

N.H.Az&am

M. Sqmmriﬁh' IR
P. Bh;u' T, ‘
%.Danaiah

And R

' - '
. ] ' . !
Union ‘of Indiz, repe Dy it

Telecom Commis

Ths _
AP Cipcls, Hydsrabad.

sion,

Tha Genagral Manegar,

The Telecom District Manag
: oo P
DA, 59/98 . -
1. D.Batyanarays nﬂ'
2. ‘Munir ahma I

3.
4.
=,
6.
7
8.
9.
10,

SR IN

124

13,

14
15,
16. .
174

18,

19.
- 20,

Ye5ivrnands”

_ Mohd.,

ﬂeu‘?alhi -

N.Yedagir
.S.aumauhﬂndrdchgr” ,
D.Balak Dass -
P.Srivalli
A.Murgii

‘A Sugune -

Yeishno

{um

Chelavitri- L

. LePandorinzth

3.Govinde ﬁau
D:Sibananda
T.Vankatoswarlu
Abdul Khzosr
G... éxmnnarao_ S
U.Hagﬁauab1n:yulu

1 ¥4 .
e ‘, .

V.Gopala Kelshnalzh

ar,

Sanchzr Bhavan,
Chief Gencral Managey,

) Merangal Telegom- Area,
Pocdds turi Complex, 11 Floor, H‘nummkundu. _ :

21.-

27

24,

25,

26.
27,

28,
29,
1304

31.

“32..

33,

34 c-
f35;
36.

7.

a8,

" 23q ':.

v

marangal.

MeM,Baig

‘A Esunzamma .

!
, . .
ves Applicants

i

i

S, halrman,

Now Dulhl.

Tela commun*catlons,

.

’

& . w
"

f
SmE.M,Vijayalaxmi
A.Jagedishuar
KaSatyan

O.Burushothamarso

and

H-U=nkﬁt98ﬁchary' ’
KeGangaram "

A.qualahf o

P.M.Cztyancrayena

M. A.S%alzam

F.Ramssh ~

;DaPadmajq

M Huj‘_n_;.; )
K.UeG-uUpta ' '

O, Tirupatiroddy .
JeAn jireddy.

VYeMariamma

Ua%arayaﬁésuemy jag; D.cha-Rapném'
KiSoashok Kumar - " vve M@plicanta
And -
Unionlof iﬁdia, ray.-bv its Phhlrman, ' ; o
Tslaccm Commisd~n, Szonchor Bhewvan, ot

10, " .

Thsz {Chizsf Gensro:

1 Moo
5 . ...‘,H‘JQEI:,
A2 Circls,. i '

The Apinciprl Zzperal Manag
communigciioas, - Yydarab:
Telecommunigciions, yderab
. R I .

lelecommuﬂ

¥

'- 1
catlons, .
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12,

14.
154
16.
+ 17,

0A.

_The Prlnclpal

VoYl oNorasimha ﬂurthy
T Narso ji
K.leﬂnﬂg*suik;;ﬁm
U,?dgharJnl
A;Aﬁurbdh:'

A.Hma Maheswerl

M, Samucl Raju ’
ﬂépﬁdmavéthi
B\Radhe
P.Subbarao
M. Narsimba

Kirhean

M;Bélarajéiah'
Cthuu1rnqkumari
Ch.u.JOhnscn

Mungﬂnda Samadhanam

G

P, quﬂnjyo+hl
IAmﬁlkﬂnt Barua

7]
i

i ._.:' And

52 lnI‘ ] f“
H d rbquv

The Chisf
Af. Circle,

Tﬂl comhunlcntlcns

i

142/99

1.
2.
3.
4
5w
6.
7.
N

104
11.

112,
13.
14.
15.

G.Ramghander
‘Y.Rajalingam

K.Ramglingem

M.Anantha Rao
‘Ga Mohan R an.
'M Janﬂrdhun
N,ﬂnganuyulu

v :8.Deshpande
B:Rama“Raju

Kiahmomaiah
M Sayulu

G;K. Arifuddin

‘Shaik Ali

3% Ch.Puttaiah
M. A Khalskh

majar,

15

18.
19.
- 20.
21
22,

23,

. 24,

25."

26

27.

28, -

29,

Jo0.

3.
3z,
33.

G.aneral Manogsr,
Hyderabade
v, [YIRY] ‘

16.
17
18.
19,
20.

21,

22,

y o
p.,Prabhakar

B.Saﬁjeeuar;o

)

P.; Tukaram Chari

B.Ramsingh

K.Samasivarao

U.Qanumantha Raao

P,Romash
M.Dayanand
K.Venugopal
M.Laxmalah
M.Sangaiah

- JUSN VYarma

Ca
"B

p.venkatarac
D;Pamesh Bahu
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Unlon of Inqlu, TOD. bv its Chalrmqn,
‘Telaécom Commission,
New Delhi. -

3nchar BhaVan,

.Telecommunicetions,
S

. A9

Vishnuvardhan

Gangadharam

Raju N.Allakonda

S,Venkata Ramana
P.Cheblappan >
RLGanapathi‘
S.Gamaliel '

23.Smt;3.ﬁruna
y.Bal akishtaiah
5.Madhusudhan .Raad

24,

- 25.7
26- I‘
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© 29,
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‘ Telecom Commission, Now Delhi

-'The Général Ndnger, Talecom Ua:angal.' : '

Nellore - 524 050,

\ s N
ek g Fid

Ashoka Road, o oo

" ++s - Resgondents

M.Samabasive Reddy .
B.Narasimha Chary
Mirza Karimulla Baig
K.Neglambaram '

cne Agplicénté

«l , . W 16 .:‘
And -
1. Union of Indie, rep. by its Chairman,
7 Telecom. Dommission, 20, Ashokq Road,
. New Delhi - 110 001
2. The Chigf Gaenapail N\n“gbr,
- Talccomminigations, \ P.Telacom
Circleg, Mafmpslly gta 10n Road,
, Hyderﬂb :d = 1. o fo
3. The Tslecom District Monagsry
Nizamabod = 530 0538,
. . " M3 ol #3 "
"R, 409/99
1. .mecnuel " 64 BiMolchand
2. G.Narasulah 75
3. P.Psrumandla Swamy 8,
_4. Mohd Manzoor #Abhmad: -9,
5. M.T.Colaesham - 10.
] And
1+« Union of Indiaz, rep. by Chai rman,

- 1

Warasngale

_ +»s Respondents

B Nohon Rao
R Judhak“r
D.Purushotham
L:Rajasakhar
ﬂ;Gaﬁapathi
" S.Venkaish s
Sk. Gulam Khader i
"0 Applicants

2.
3. Tha Guhsrsl Nﬂnbéer, Telecom,
4. -The Dlu181anll Enginewr Tclecom, Warangal «
B wen '*%
OA. 410/99 S
1. K:K;%shna(ﬁaddy | 8,
5. R.Vodmaznnth o - I
3. N.Jaya Prakash Rao . 10,
4. K.Harnad Beba : 114
5. D.Erraish = ' 12%
6. KiSuryameraysna . . 13.
7. - P.Parfamsswuara - 14.
And -+ ‘
1. Union of 'India, rep, by.the Chairman,
Telecom Commisz’ any 20,
 Neu Delhi - 110 001;. -
2. The Chief Generel Manager,,
‘ TLlEGDmmunlCuthﬂS,_ .
A.P.Telscom Circle, Nampally Station
Road, Hydsrabed - 500 001.
3. The Telacom District Monagair;

cas Resnondents

ces 17/-
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Counssl ﬁor tha tpplicants - .Shri PNA cChristian (in 211
: , o . . other cases)
- Shpi NR Srinivasan (in CAs 142 &
3 , ‘ 410 of 99)
. ' .« - Shri Jv Lakshhan Raa {in OA
- : 409/99)

[

M

Rasgondah%s. «  Shri.Y.Razjashwer Rzo, CGSC

Counsel for th
' .~ Shri B8.8.Sharmay Sr.CGSC

THE HhN}BLE JUSTICE SHRI D.H.NASIR VICE CHA IRMAN

LTHZ HON'BLE SHRI H.RADENDRA PRASAD : MEMBER \A) ;

o (pur Hon'ole Justice Shri D.H.Nasir, e )

i R ¥

- . DORDER E S
. This is a batch of 15 casgs bearing 04 Nos1754 to- 1766
of 1998, ,enother batch of 6 cases boqung 0A Nos.55 to 55, '

190, 142, 409 =and 470 cof 1999 . in all cavsring 776 appllcants.

27 The Qppllc“nuu clain to pe entitled to appecr for
qualifying scra nlag tsst-to be held on 11.4.1999 for promotion
to the. pasts af Jumior ‘Telecom Officers (J70). The applicants

.allegs that the resgondsnis have wrongly intgrpreted the

provisions of sub-per= {bW of second proviso to para-12 of the

Sta tutory Rules d= tod S‘L,1996 for recruitment to the nost of

JT0 qnd rufu51qg tu.H;,th and process the applicants’ candldature
for qualifying screaning tast Por promotion. to the posts of J7n.
All the applicents are’ wcrking as Telecom Technical Assist“ntc
(TTAS far shurt) Pricr to thalr present as Slgnment they were

all uorkkng in the .cadre of Tuchn1c13ns, Seyaral- other .cadres
scme | of which are relevant for the purpose of the present batch of

cases aré Phons Inspactors/iuto Exchange ASSlStmntS/TrgﬂSﬂlSSlDH

'Assigtants/uireleSS‘Dperators.

3. °© In order t5 mect the changing reguirement of technolegy,
ths- rﬁspandunt 'Dagpartment by its letter .doted 16.10.1980
{Anngxure-1) etatsad Lhah it was decided to introduce twe ney
cadres, namely (1) Phane Machanics and (2) Telecom Technicial
Assistants (TT \s), It is Purther stated in the said circular
dated 16. 10 1990 that tho cadres of (1) Lineman/Wireman (2) Cable

Splicezr (3) Techmician (4) Transmission 4sst./Wireless Upurutrr/

-Auta:Exchangg_“sst:/DhonG Inspector were to be treatsd as ‘wasting

" .

"0-‘: L] 1 B/"“



1
. -

‘highar cadrs

* u. 1 8 '.:

.

cadreé and thEst no dipunt rucru1tmunt would bs made to the-

k5 tho poss af Technicians oI to the post of
Phond. Inspactors wos that of JT0. Another gircular bearing
ND.27-4/87-TE-1T datod 16.10. 90 (A-111) was simultanzausly

1ssumd 1n'bonn:ctlun wilh rs crULtmunt to the post of JTCs,

-accordlng to which 35/ of the: pruS of JT70s uere to be Fllled‘

Lhrough a CDmDrulth’ DX‘Mlnﬂtan open to-all ‘cadras and
from'those officliels who possessed three ysar Lnglncurlng‘
Diploma: a?tﬂr Kth standnard dr Ist- ckass in  B.Sc. with “hy°1cs

and thhamatlhs. it- is furthsar clarified in tha sald

" letter dotad 16.10,1890 that after completion of two
. dapartmental ‘axominations to be held during 1990 and 1891. the'~

.thenrcx1st1na recruitment rulss for jTUS vwould be fslloued 1nd

thereaftar such mxarcmse would be kepb-in abeyanLe. ﬂccmrdlnolv
the same uas: decided-to be kept in abcyunce till ths yezr 2000
in order to fo cllgtate promotion.of. Phene Inspectors and its
alllad cadres to the post of jTQs.-;By'a3Further letter datad

'18 4u1994 (“—IU) fhﬁ'deﬁrtmént decided to fill -up 35% qubta

e:rmﬂrkcd ror PIs gnod its alliaed ‘cadres Plrstly .by premoting:

f(a) p.I. and ite nllied cadres whe held -the QUﬁll?lCOthH

prgscrlb o Fur sutsiders for recruitmant to the 3adre
~of JTgs =and c:mpheted 5 years of agularyﬁerULCu Ln
ths codro of 91s and its allied cadres and that they
would bc LertNJ as ualk—Ln ~group :and- uauld bea sunt
far I70 ’”lﬂlﬂg and ’

i S

[}

(b)-' The romaining v cancies uauld be Flllud by PI s and

dts ollied ez dr_s thrnugh qualllylng examination

! :irLscp:c“ ve of" thelr length of secrvice.
i - -

_Furthcr “CGDrHan to the apmllcants, thu ra ;spandent Dépa rtﬁent
'by 1t8 lrttcr doted 23.6.1994 (ﬁ—U) communlcatcd their decision

tha+ the quealifying “xomlnatlon for promotlon th the cadre of
WTDs would be- o qucllrylnq screenlng test. - v

v

4. j- “uccmndlng hD thea rulrs 1n faorce, 15%,05 the uawanc“es

..of 3708 wers to Hr fillsd up by the Dfilclals belonging ' to,

Lt

Group~§ an surc z58ful completlon of the competitivs examlnutlon;'

PIs.and its #llied codrzs as well as  thée 'Group-C emplaye#s wsre

sligibls “tc anpanr at shé said test. The respondant Department
by letter ! 2?“2/94~T?—II dated 1B.4.1994 (4~Ty) ﬁllouad -all

TTAs to appear ot tho quallfylng screening test Fﬁr ths post of

'3T0ialong with--is and its éi;iad cadres, irrespective of their

k)
[}

I . L. R o - '19,/“

$nid =xisting carr;q andelﬂg to the uppllCdﬂtS, thu next h-;;m"
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' | \ < e 190 e
] i length Dﬁ'seruica agzinst 354 quota ‘msont for PIs and its
alliad cadras. 8y letter 'dated 23.12.1594 (a-yI) it was stipulatad
that theiTTAs would be pa 1mlttLu Lo appadr along with Pls and ltS‘
allicd cadres at tho qUﬂllfylng screcning test whiph was degided

ta’ps helg on'29 1. 1995.

5. HFt r Lh“ issu-nca of thc kettocr dated 23, 121994 Lhe
ofP101als brlung1na ta Pls and 1ts allisd cadres filed O, As
37/95 befora the Ernckulam 8ench of Central Admlnlstrwtlue

Tribunal challenging tha'"ctlon of the rs spondunt aUChDrlthSI
pcrmitting the TTAs to appear at the .said test along with them.
Ths. sdl4 Bench rzfuscd to gluu any interim dlructan ‘and ordsred
that ths seme.would be considered at the time of.- Flnal hearing.
,Ther aftﬁr thg' TTAs ware QllDUud to aopear at tha quﬂllfylng
scrcening test uhlch wns to ba held on 29,1, 1995.

"B, . The Rinlcma Lnglnuers-lssoclatlon filed OA 207/95 before
the Dr1n01pnl WEPLh‘Df the C.4A.T. for n declaration that the
action of the r.aspenda nvs in not ullou:Lng the applicants therein
{TTAs) to appobr at rﬁ" quallfylng hxamlnutlan to be held on
29.1.1995 For tha post of JTBB agulnst 358 quota was illegal and
void and for a -conscgusatial derﬁtan to the re sspondents to

_'1mplcmunt thz nolicy IPor prpmotian to th post of 370 in tsrms
‘of lotter dated 16.10.1980. By an interim order dafed 27.1.1993
the - rﬂsponoﬁnt — officinls wore directed to keep the answer
scrlpus D? tho applicants (TTAS) in a ssaled cOVET until rurthur
ordt_.rs° "Soumco of ths TT4As whose ansuer ScrlptS were kept in
sgaled covar in vicw of he aFDrasald interim Drder, fllud ;
Das 649/95 and 695/95 for: derctan tc be issusd to ths -
ICSDUHGCHL - ofFlrluls 0 assess the nsudr scripts of tha applicens¥
and to censider.tham for promotlon along with PIS znd its allicd

cadras to tha posts of 3T0s.’

7. " pursusnt to tho order passad.by tha Ernakulam Bench
. of the'Tribunal in 0.4, 37/95 the respondents issusd an order
No, 22~ 22/J5/TE—II deoted 5.1.1996 (n 1y) in the following tirms

; " Tha “»eprosen ation has been carefully considered
by thz Choirmen, Tslacom Camm1581on. Ths cadre of
TTAs has come dﬁquﬁ ns s result of the scheme of
cadrs rastructiring. The 'TTAs are at-par with the
PIs/Tas gic., 1in the.matter gf pay scale and sre.
placcd imheiiﬁt:ly below the codre of  JT8s. In fact

the PIs/TTz+stc. have bsen given the option to switch

!;1 2[]/—
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ovsr to the cadrs of TTAS iﬁ\they so .dasircd. " It was .
only aftar QQaluabing thess devclopments properly
that ths dapartment Pould it prudent to permit the

PIS/TAS gte ngainst the unfilled  guota at 35% vacancies.”

'Thh quUL nréler was not ;Hallengcd by the raspondents according

to thd ahpliceonts ons the t the said Drd :r became final.

8. Houswer, by, ansubsequent clrculur NG .5-20/ 95~NCG

dated 2.2,1996 (n—X) 1rt\r r@ccrdlng that ths TTﬁs WETE alladed
to portlclpate in the gualifyingscreening test agalnst 35p

' quota of vdcencilsas Lhey could not be alloue? to partlclpate in

. |
: the.uxumlna-lon agjlnst 15% gquota of uacanrlcs.

9. - - Statutory rulus for recruiument to the posts of 3708 wera
Framed on 8.2.1986 (H—AIT) Ain . uhich the paligy of the respondant
'ﬂepartmcnu tu £1l11 up 354 of ths vacancies in 3T0s" stoad

con?lrmud as, reflactad in culumn 12 o©f thc Rulos which reads

! ‘- . N 's
as Uﬂdl:? :' . S £l

¥

“35p.trunar r/pr"motlon shall be MddE Prom emongst -

4

(a) Dhane/InapabLur/auto Exchanga nSSlStGﬂt/TIdﬁSlmlSSlJn
: ASSlStﬂﬂt/Ul*LlLoS Opsrator who posssss "the quallPlcetlon

prescribed in CQL.B and have complctud 3 years regula

_ servige in ths caJre of Phadne Inspector/Auto :xahanga
Assmstﬂn*/?rﬁrbm1551on nSSlSL”nt/UerlCSS Operator.
. (The minimum gualificat tion being BSc. ulth Mathematics

~nd phySlcs,‘“q provided in Col.8).. o -

(b) - and, from Phana InSpecth/nuto Exchange n551stqntQ/ Wirsless

ﬂparators/Tr"num1581an ﬂ551stants/TElECJm Tachnlcal
‘4ﬂ5515tﬂnts who possess the ngh School/Matriculation

E gualification and who .have completed 6 years of ragulear
1 service through a qualiﬁying.5creEning tsst, unless

he  has zlrzady passcd suah tsst.

104 On-30.4.1596 UAs_ 649 and 695 of1995 usre disposed of by
this Trlbunql dlruculng the raspondéents to assass the anseer
scripts of the gpplicants within three wseks and “to daeclare tha

" rasuylts within one wooka . . - -
| .

11, Thu r:qunaunu Mo.2 by a lcttér duﬁ“d 1ﬁ’12 1995 (A-XV)
anltlng applicantions from the allglb1ﬁ afficers For aupeﬂrlng
at; tha qualifying Scrubﬂlng ‘test to be hold on 11.4. 1999 dl“bctub
his subordlnctus L~ ruoezive applications bePorL 30.12.1958 and
aruard tha sams to nim br fore 6. 1. 1999, Respondent Ho.2 while

clrculatlng ‘ths DJCSCPlUud nppllcatlon form Lhrough his lesttsr.

H

: | SRR SVE



T T —rT T "

dated 10.12 11928 montionsd that — -

- "It.may bo ensurul ‘that tho date of JDlnlng in the
" gadre of pI/Rsn/iﬂ/nEﬂ/TTq should be indicated clearly
(rogular d:ts of joining only-sfould be token and not the
officiating gato). _Thepariod of tresining along with
. the datc of commecncemant and -completion may also be
o menticnsd and that the crucial dats for the scrvice
' condition of six yzars shall bz taken as Isb July 88,"
12. ' According to theo lL ‘rned CDUHSLl for the appllcants
Mr.Christian, the ins 1qbdncﬂ on six yeers szrvice in the cedrs
of TTAs was nat in ﬁcuarﬂﬂnc- with the stztutory rules and
tharefore, ths sams was illegzl and vold ab initio., Accardino
ta him, the letters datad 18.4,1994 (h-1v) and 23,6,94 (A-Y)
made it clear thﬂt rigular ssrvice of s8ix years .r any lsanth
of sarvice. ln the cndre of othar .PIs and its glli:sd cadres or

in thg cudru of TT s was sufficient for apﬂEarlng at the

f“qual1fvlng scrchnlng tust, Neither the-stututory, rulss nor tho

policy DF\thu daportment envisagsd or -stipulated that the
conditian of six ysors rugulgr sgrvice. as TTAs zhone was necassury.
ficcording to Nr.Chrlstlﬁn. If it was to be interprcted.

acéording'ta him,. thet six ysars of ssrviscs as TTA slong was
incumbsnt for TTAs tu appfar at the gualifying sardcnlng tust, o
“the respondont dcm@r*nént would nat'havc issucd the circular

dated 2;2.1956' (/=X) shutting thz ‘doots Por the Pppllcants ‘
belanging ﬁd thez cadrc of TTis from competing for 15m cf the

posts 5? JT0s thrﬂunh o cDmp“tlth examination as the dopartmunt

‘was awarc chet thﬂ racruitmant to the posts of TTPS st“rted only

in 19 3; If it is ﬂcceptud that six ygars of servics in the

cadrc of TTA was the baSlC Ellglblllty criterion the 1ppllcants
would’ be eligible Dnly after 1999. But according "to Mrc.Christian
that cculd not hqvu bcen the 1ntcntlon of the depﬂrtment because

it wvould rusult in clasing all avenues -to TTAS which was a

_technical cadre created to meet the changing rcquirement of
technaulogy. Placing -the TTAs immediately pelow the JT0 caare

'and expecting them (TT\S) to assist thu J79 in ll'jobs aﬁd’
Functlmns as per circular dotsd 11,7.1991, in prefercnce to
'mfFlc1als belonging to PIs and lta allisd cadres which were-

. declarud as wasting ‘cadras and uho were yet to becoms TT4As

WEFG Cluar mafifestation GF thz dspartment’s intentlion :
to-sava TTA's fraom 1ulr;ll1ng the gligibility critsrion of

-
\

six ysars' scrvice. S L .o .
13. k@arned.c;unsa‘ M .ChrlSLlaﬂ for the applicants furth.r
submittsd thet th: stzbutsry rules themselves did not expraesly

' ’ 4
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o or'lmpliedly upfak af- this pondition and on the other hand the
circulsr datsd 2:2.96 confirmed the pmllcy of “the department
that the TThAS were cligible to bECDmu JTOs through quullfylng
'scr nlhg tzst, unq.u gion..of -the rﬂspandnnt UFFlclala in
rngctlnj -the c“ss.of thz Dpllcants rusultud in violation OF \
‘the principlcs of nuuurul justice- in as much as no ‘notice-was
- even %Frved on JHV "ppllcant befows resotting to. take such
w threme stuoc nf reopriving the’ appllcants frofm seeklng
:redres%al or thair lavful grleuancu for promatlon.
dauit;has bzen

S ths respondents reply arF1
14 . N On bahalf cf g p e OFfice of

filad by the A551stanL nengral Manager, Legel !
'the Chief . General Managgt, Telecom A.P.Circle, Hyderabad.
While resisting the ~1gims advanced by the. applLCMn*s the

\ I‘respondﬂnts submit thLL the trlbungl had no JurlSdlCtlon to’
1ssue a.-writ of mandamus as orayad Par by the appllcﬁntSa

If writ of mand: amus had -to be 1ssued, it uas ihcumbent upon

the applicents’ to inveke the JurlSdlcthn of the High Court |
under ! Article 226 of thg Constltutlon DF India, accmrdlng .

g0 thay lear”bd'd~7“dlﬂQ‘Counsnl Por the rasponderits Mr, V.
, ‘RQJuShUur ‘gao. ) ;

3 N

18 Thh mulnt 11ablllty of DAS is léo assailed by the
rmSDUﬂdGnCS on the ground DF mulanarlous nacurc of the ralisfs
'sought by the ' lelCuntSu_ It*is ‘also 135ﬁllad on -ths ground
thatithc DA. was lﬂS’lbUfmd tuo yecars and 10 mgnths after
'the noblflcatlon Uluh r¢gard to JTO RacrULtmunu Rulcs, 1996
publishsdin tha Gezs tte DF Indla in February, 1996, ‘without any
;ualld ground for such Delated ch llsngc. ThPlDAs Were alsn
.barred by limitation and, hit’ by’ thL prou1510ns of Section

21 OP the Administrative . Trlbunu1s Act and un that ground
alone, aCCDrdlng bc_thq respondents, the -0As were liable

to be dlsmlssﬂd.

(1) Uhllg nac_disputing ‘that consequent upon 1nduet10n .
.oP modern . tachnoldgy -in the .department of* Telgcommunicztions,
technical cadres of group C and Group D belbu.JTG.(emphasis-

'supplleﬂ) METE rﬂstructured créaﬁing two new!cadres of Phone
Mechanmc and Telacom. Technical - ASSlSthL and that all other. -

'cadrcs were, d@clered as wasting cadres, it is contandud that

tha| duties performed by Tachnicians, Phone Inspﬂctors (PI),
TraﬂsmlSSlDﬂ Assistent (TA), U1ﬁaless Uperator (W0) end Auto
LXCh”ngﬂ AbSlSt’ﬂt (aZA) were entrusted to the new cadre known
"as TTA (Tulacom Technical A551stant) For the purpose of

1l
I
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gainlully utilising the axpﬂrlﬁncc of officials in the

cadru of PI/TA/WO/AEA, a provision was made in 1990 in’

‘ths ;TD Recruitmsnt Rules "anhancing the dspartmental guota

of 20 per cent for thosa cadres of PI, TA, WO and ‘AEA for
recruitment to th cadre of JT0 in 35% Uacancies and

Furth - provision was. made in 1994 substltutlng scre zening
test’ 1n place of QJﬂllI/lﬂg examlnatlon and competltLUE
Dxamlnatlan. Thz SC““Pﬂlﬂg tﬂst was schsduled to bs hsld
on 28.1.1995 for promotion to the cadre-of JT0 from PI/TA/
UU/A A. The Telscom Commission decided to allow TTAs also
to appear at the scresning test, As PI/TA/QEA/U” were
allDUud to appesr for 5cnuen1ng test 1rruspect1ue .0f their
length of seru1cu, the TTAs were also allouad to appear for
the 8craan1ng test 1rrespact1uc of their ‘Length of service.
The DDT framed fresh rulsgs for rucrultment to the csadre

of. JTD undsr Article 309 of the COHSEltUtlDﬂ OF Ingia and
notified the same in the Gazstts or Indla on B.2% 1596. - Column
Nas12 of .the said Rules provide’ for promotion upto 35 per

cent from amangst -
1

. (a) ths PI/AEA/TH/UG who posssss the gualification
pro scrlbeJ “in Coll 8 and have completed 5 ysBars
requlz rvice in the cadfs of PI/A&A/TA/UD
- {(Thz mlmlmum quall?lcatlon under LDl 8 is

3.5c. with Math=m:t1cs and’ Physics).

(b) .*hc DI/AE 1/W0/ TA/TTA who possess the High
School/ Watrlculatlon qualification and who
have complctud 6 years of regular service
through thes quallfyLng test unless he has

alr zady passcd such tSat.

167 B.E.;"B.Tech-or B.5c. u1th Maths and Physics were
stlﬁul ted as the mimimum quallflcatlon for dirsct rucru1tnent
as shown in Col.8. Thus 1996 Recrultment Rules specifically
lald down Ethat 35% dapartmental quota uould he filled up a8

shoun, above in (a) and (b).

17+ f is fPurthar palnted out by the Respondents that
in accordqnc” with thz ahove tww clauses the rs qumremunt of
mlnlmum regul ar gsrvice in ths EESDDthUL cadre was exp=ctad
to bo as follows _ : : -

o
| (

a) PI/n_{/Tﬂ/UU yith BSC/8E/B.Tech ... 5 ygars
o) PI/AZI /TA/uU/TTA wi th, HSC/MatrlculatLDn - 6 y@ars.

" csa 24}//‘"
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~rned .standing counsel for the rsspondents’
' -
=

sondition of Pive ysarg ssrvice in the cadre,

of PT/AEA/ TAJUCG mrsssssing B:E./B.Tach/B.Sc. with maths -and
Physics was notrquasti:nﬂm by thb applicants and that there
uas’alsu'hothiWé iliegal; unjust or unlawful in laying doun

=2t = cadre
a cangition of. complzstion of 6 years SerlCa in th= ¢ ‘

for PIJfAE

qu“llflc”tlon.

19.
th

was

1)

+

/T\/U”/TT OUdS:SSlng High Schoal/watrlculatlnn

\

Dur actenticn la 1nu1ted to the DbSarUSLlunS maﬂe by

Princlpal gench ©f tHa Tribunal in 04 No. 1820/97 which
DuCldud on 9.1.1998 which are as fallows |

20,

104 l T e Thu minimum condltlan cf 6 years

reguler Sarvice in the''sub-clauss (b) is a categorical

imperativz and must ba complicd uxth but thers is

no stipulotion that.the 6 years of service in clauso
(b) shauld be ln the: same cadre as m”ntlDﬂud in,

sub- clausr (a Y. ' If a TTA has come oLt of any of’

Cthe” Four cadras of -PIs/AZAs/W0s/TAs, ths length cf

'sarvice in those cadres can be aggrinated into the
seru1ce with T7A ﬂnd if ‘he has completsd 6 yeqrs hL
shoulA be oucc:qepul in that test’ uherﬂﬂftﬂr he will
und”rgh another ﬂ’dlcﬂl tgst. » ...s Even in sub-
clau r(h; quslified perscns ore rcqu1red ‘to have

5 ysars of runular ssrvice in ths rsspectivz cadres.

It will hs a griss p_rvur81ty if we 1nterpret
thL 1z gislative 1ntrnt as saylng that 6 yésrs of |

SbelCE wos not raguirad whan it came to sub~-clauss

(b)

It 1is Furthg_ submltcud on hshal? of the rsspondants”

that 77 officials bslonglng to ths cadre of: PI/TA/nEh/UD

Wwho passad 1n the screening test held on 29.1,1995 were

ualtlng thoip

in addlthﬂ E” nuarly 232 TTAs who passed thF sama sc“acning-l

turn Tor umaEtJtan to pre—promutlan training,

[Lust and are U«ltlﬂg for their turn For deputatlon to Jlu

trolnlng and 1t would taka ncarly 4 years for completion DF
trﬁlnlng to all those alr dy quallf;°d UFflClalS af 35% OF
dapartm ntal’ qucta., It is Further suhmlttéd Gn behalf of

thc respondznts that the uucﬁnclbs aF 35% quota upto 1998
ucre alroady Pilled up and all 309 candidates uﬁltlng for

thslr turn for training and-promotlon wers to ba adjusted

“in Puture vacencles of 35% duota.

¢ *

Yee. 25/-
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27« © The lecornsi standing ”“UﬂSCl Fr.u.ﬁajasuara Rao

submittod that ths rules made under Article 309 of the
ronstitution had tc be FDLloucd strictly and that- all
PIS/AMAB/T\s,tjs and “Tas uers alloued on 29.1. 1995 For

b T

Scr&Eﬂlng st it re‘pacnlve of thair lgngth of sarvice,

as GnJ—ulNC mnﬂcur' famp“ésis supplied) and fhat in view

‘of- thc'lntﬂrpracnblnw ot Sua—clausé () mada by the

Prlnclpal Bench of tn,_n;T., in 93 No,1820/97 decided

'Dn_1.9.1998, ths présént DAs uafe'not maintainable.

22. . _Considsring strictly thé ruluS'Fram&d.iﬁ 1996
tggdther with subsaqug ant 1mcndment thers could be no
mscapa from succeesfully undorgoing the prbScrled

tréiﬁing bePoré being ‘sslsctsd Por the post of JTD.

gol-12"0of the rules provides- ‘Por récruitment by pxomoclon/j

deputatlon/transFﬁr of uugartmmntul candidotes to- the

mxtunt of 15% va cancics, oy, prDthan of departmental

’ Technrcal ﬂSSlabgﬂtSr,

23; . Groua !E'-ﬂmpla/rcs ln Lhu departmsnt whose 5c°le

if such cmploydcs er : .

andldatus through” CﬂmputltlUE cxamlnatlon, ﬂnd 35% by

"prumotlon/tranafur of Transmission 15518tants/U1rLlass

Dpcrabars/ﬂut £x ﬁang&'ﬂ531stantu/Pnonc Inspectore/Tslecom

rpay is less tivan that of Junior Tclccgw folcurs are
Gllglblb yndar 15% quotl .However, Tr‘nsm1551on HSSlSCGntS,
Tel;phnne Inspectirs, Auto nxchongo ASqlSEEntS U1T lass

Dpwr tors and T.T.fAs. os well as Plumbers/ Sanlcary -
Inspurtars/CDns”ru ney. Inspartors hava been categorleally '

lexcluded Fr m thu amploynes Dorne on ths regular sstablishinant

and U“rklng in the Telecom Lnglnearlng Branch lnrludlng

1]

those’ uorklng in the mfﬁlcenofntha ‘Cniaf General iManager , - Telacom’

.ClrclBS/DlStrlctS ay uSLng tha tcrm "other than" at ths end

DF the 4th UNnUMa & rad para in Col 12 which is reproduced bDslow

For ready r“f&;unCu. oo

“15% promotion Lhraugh c1mpe£itiu6'ethinaﬁicn, the Follouing

Group - 'C' ompluy as ln bhe Dcpﬂrtment whosc scale ofpay 1is

'lcss bhan Lhet.c? 3u110r Telzcom Gfficurs Shall ba ellglble,

LS

i. 7 boreo on the LuLular ”SL Dllshmcnt and uorklng in-
Talecum . ﬂjLﬂukrlﬂg Branch of Dsparumcnt ingluding
cthoss working in the office of the Chief General

*. . Manager, Telzpoammunication Cl“Clu/DlSCrlCtS othar .
© ' than -~ . .
N ‘\ . ]
a. Tronsmifsion Assistanss, lcpﬁonc Inspu:tnrs,
‘ Auto szqug:‘ﬂssistants Wirsless Opsrators

Cangd TTAs- L L

P’
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b Plumb;rs/Sanitary Inspsctors/Consarvancy Inspectors.
] f P

ii. ' Bnrklna in Telucommunication Factory, DLhBr than those
barne an industrial nsthbllsnmunt. . )

iii., barnc oA tha 1. sgular astﬂbllshment and working as
.Accounts Clarks in the Accounts Ulng under the
Telscommunicatian FlTClES-

iv. barns on the ragular establishment and working as
jorks Clsrks Grade~I and II, Work Assistants
Draftsman, Junior Architscts, and Electrlclﬂns 1n ] ¢

© the Civil ulng under Telecom Circles, -

24« | When there is a categorical axclu51on DF the“aPFicials'
Dalmnglng ko a pavticular class by using the term "other

than® which is eyident Prom the. cbove rule pa51t10n, thare is
no praprlcty or lugullty in Lllou1ng such 1ncumbﬂnts to

\

participata the 15p quotas Co . S

Sucundly, hy a notification daubd 14.10. 1996 (Anncxure—
"XIII) . as stated in para~2 thsreof, the scheduls to the
aforesaid Rules for ‘entry' in the Expkanation undsr Tol-12 _
_aFrihé Fallouiﬁg ‘antry'’ is directed to be substituted, namsly;. -

\
v

-

"Lungth of sorvice in .the cadre of Phons Inspsctor/
Aute Exchango- Assistant/Transmissicn Assistant/Wirsless
Caz _anr/Tal scom Technicel Assistant Will ba the
criterla for ssnding them for JTO's traning.

1

25, This smunzmont sasms to have been madé clearly for

inclusinn 4f T.7Ac within the requirement of “length of sgrv1co"
whicgh pricr ti emendmant did not exista

26. The "lsngth of aqru1 e" as. earlier pfauidﬂd in the
‘Explanatich tao thw orovision For a5, per cUnt quct; did nqt
‘include length of service in the cadrs of TTA along, with other
cadros to’ be & critocria ‘for sendlng them for JTO training.

It bccdmus ubundantly Cluar from this amendmsnt that the
length .of service as provided in Clause (a) undsr 35 per cent
quoua to bs 5,¢eprs of ragulsr service and under Clause (b)

to be 6 yesars Gf rb]ulﬂn ssrvice shous that such length of

ssrvice  has toc bs c0n51dared avan in casa of Telecom Technicel
Assistants to be Sp;CGd syer the sntire period during which
the 1ncumbcnt Wwus sithor serving im ths cadre of Phone Inspssu T
or Auto Exchangc Assistant or Ulralesslﬂperatar qr\ﬁranamlsu}uu
Assistant or Jelecum-Teqhnicai Assistant or the like cadre dnd
‘nat in cne patticular pasition .. only. It is therefors not im, .

order for the rs Spand snts ko 51ngl cut the TTHS_Fur insisting

upan 5 ysar c¥oorisnec or 6 ygars' expsrisnce in one cadrs L.n
|
alone. It is sufficient if the incumbent {TTA) possessés an

aggregats of 6 yoeors' uxperience spread aver other cadros as
statod Ebrli@r“ , L ) — .
v " } d.l' 28 /—



_cant guota. Bub thoTe is no constralnt on their tight to .

27 o have, therefdre, ho'doﬁbt in aur mind_?irst;y{

of coufSa§ that Lhﬁ 1ppllcants being TTAs .are. net entitled to
parulclpats in thc CJmpuultlUB sxaminatlon undar 15 ;: per
participats. in th: 35 par cﬁnb quota and the lenoth aof ssrvige ©

as proscrlb d 1n thu mend"d;rules has to be CDH&ldErEd not

_confln ad 'only to the cadra oF TTA but it would be a suFF1c1ent

compllancc with th"'r‘qtﬂrement of rulas if such ExpErlonCC

- is sprnad ovar the dlffrrent cadras ellglblE for consideratlon

under 35 p8r cenf CUQta.»'L:

s

'2Ba " In ons 0? the cases. in ‘this batch of CAs a declarablon ;

' is sought as, an. gltérnative. remedy~that the concerned rule,

* should be declarsd 2s 1llegal and vaid in view of the. fact:

that the ullglblﬁ cendidates uould be subjected to dlscrlmlnotory

‘traﬂtment au'aoalnsr the Candldatcs belonging to PIs and allizd

: cadrs s in spite of b*lnﬂ similarly SLEuatﬂd offlclals.' UE do

“not find any substancs , in this argumcnt aduanced by Mr.Srinivasan

in DA;¢ND.143/39: yhsn the legality of a provision is '‘shallengad’
baﬁoré“tha‘Tribunﬂl lL is expectad of the counsgl not to glUD
suah DrOUlleﬂ 3 S;lDShDﬂ trcatmant by claiming such, & ralief. a

an alt crnative remady. There has t0 he & substa ntlUE argument

as to how the prDUlSanS of Articles. 14 gnd 16 of the bOﬂSEltUlen

‘df India stand violatsd. CIf-dif Fercnt brEdtmGnt is metad aut

to dié?erénﬁ classes of oFFicials, .dppending ©oN their edUGatlJnnl

‘qUallrlCBtanS and length of scrvLce,‘it cannot ba termad as,

'dlscrlmlnatlon at all. The Language of. the rules as far as'

thcse uo ecsenLlal roqulrements -are concernad is quite sloguent
and tha samc is not suaccptlble to more-: than on 1nt&rpret3tlon.
The 1nccrpruna -ion as sought to be- made by the rpspondcnts of the

provlslonq of.’ the amznded rules 1n questlon no doubt, raises

“in pur«miid a qmestion mhethet -én¥k DrGJUdlCG or discriminaticn

is un justly caused to .2ny nfflclal or any.. class, of Df?lclals
and uz are not at all DbllUlDuS “to the n9ce551ty of ueedlng out
the saope of .any sych. proposition, “hut thcre is no manerlal

bn'récord‘uhich could give eny credsnce to thc same and no’

s

'“case .can at all ha zcocpted that the. rule ln ques+i0n is - ,

yinmlativs of the constitution. We may Adc Por reinforcing tha

: CPnClUSlun arrivzd at by Uus ghat if it was the intsntlon af

the chernmant‘tu excluda TTAsS Frsm'c0n51dpratlon«by ov_rlvaklnq
their uXpCFlCﬂCu if ‘thz cadre of Phone Inspector/Aute

Exchangs ﬁSSluLuﬂv/T“"ﬂsmlSSlon ASSleant/UlILlLSS Operetor,

3
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. could andpeal to aman af ardlnary prudence.

. appellate Tribunal (1) held that if there wers twa intsrpretatiung
. of the uords in .an Ack, th@'CUurt would adopt ‘that which was

‘1ntﬂrmretatlcn. ..”*‘. . . -

W e T |

4

"the description of thsesz cadres would have bsen punctuated

by the word. "art lP bctuden and nindividually" at: he gnd, -

\~but-tha.mann0ﬂ An which it has besn described gives a strong

reascn: t0 bcl;eua that colle ctlb‘ experience of all the EllglblE

- cadras 1is CDhtSmletF4 aid not 1n Dnly ong cadre individually.

This is the only intorprats ¢ion which could lagitimately and

~expodisently iu attrlautcd to th-=I rule in questlon and which

4

129, Seyzral rulings were cited by the IEﬂrned Eounsel for

‘th, rivol partles and on ‘close scrutiny ua find that the

viasus ‘tzken and chclus1ons arr'ived at by us in this arder

are not lncOnSlStan with or-ripugnent to the pr;nclples

emerglng from the rulinas‘cited hefore us. ' e : . :

306, - The- Suprema Caurt in Na51ruddln V. State Transport

!

justy: rmasonqbld ﬂnd smns;blu r“tﬁﬁr than that Uhlch vas ncne

these things. If the lnccnucnlﬁnce was an "agbsurd inconvenisnce,

by rcadlng»dn cneoctmant in its ordinary senau, where "if it was
read; in a mapncr in uhlch 1t Wwzs capabila, though not in &n . -
Prdinary sanse,;uh -e uau14 no E be any incohvenience at allj

. thers uas-no rozson hy one should not rsad it accordlng to its

abdinary grammatica L muanlng

4 T L e

(1) AIR 1976 sc 331.

e : . ) .

P ThE:Pubjab an Hnryana Hth Court in Shrl—R m Nath

’

and anothar v. Ths Union. Territory of Chandlgarh ﬂnd ‘others (2}
"held that the function of the Court was to Flnd DUt ‘what_ the '

lau was and not what it should be and it was For the lmglslauure

‘ahd the delegeted lcglslqtlue autharlty to makn “the law end

it'was bﬁyond the jurisdiction of the Court to chonge +hc 1aw

SElY slightly or svzn- far thr bettar by any processe of

i

Ihg Suprumc Court in Union DF Indis and znother v.
Dkl kandun Aggarual {3 helm chat it wase .nat tha. duty of
the_Caurt 1Lh 3 Vi) egnlarge ths scapo of the legislation

or ﬁhs‘intﬁntiQn af ths= lagislaturs when the lwunguage of the

. provision was plain end unambiguous.. Ths Suprame :Court

fqrthc:.thﬁ thzo caéuming'ﬁhat“thefe wzs a defect or’ an

omission in. the wurgs uscd by thé legislature,, ths- Court

v

.
T, . ~
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.differcnt visu and we have no -hesitation to arrivs-at a

-8 S.a29 L

couiq not go &3 its aid ts correct of make up the dsflrlnnC/.

tourt had to dscide wha't the law is and not what it shculd be.

31. There can brs A~ two opindons that the judiciél

suthorities vr guasi. judicial juthoritiss cannct travel

cutgide ths limit and scaope of the rules whéch have been
prescribed for aromotion to a highef cadra. .Out effort all

1#3

. (2) AIR 1975 P & H 138 - \
(3) AIR 1992, SC. 96

along has been to interprat uhether the advantage of 15% quota
csuyd be_made.aﬁailahlq 5 the applicants and vhether six years
of sefvica was .to be taken collectivelly for all the cacres;
or it was confind to the experisnce gained by the applicants

in their present DuSt of TTA only and in exéfpise'of intorprotonr

the said prcu151ans ua have also” taken carc to sce that the

I:lnCHrpreuaulnn ie conducive %0 the scope and me aning a@s-wall

as the purposc for which the rules were made and amencsd for
the benﬁflt "t be given, On 9One hand toc thﬁ afflclals belongling
to uastlng COjI:S and cn the.other hand, “te _the oﬁflclals

belqnglng to thso nowly ndded cadres for kaepmng pace ‘with the

‘advanced tzchnology. The visws sxpressad by’ the Prlnc1pal Bz nch

oé tha Central Admlnlstra11v~ Tribunal in 0A.No.1820/97 in its
ordar dated 8.1« TQQB he ldlng that to the axtant that -ghis. ‘:
mlnlmum requirement wos not enforced in the lmpugned -afficial
cammunlca cion, the said lesctluo was bad in law and that TTAs
whe' had coms out af tha wasting cadrus coulu add their exp*rlenc“
of Lhu garlier cadrgs tc their prmrlance as TTAs both FJr
reckoning ths minimum cundltlon 5f 6 yeers rsgular ssryice as » .
ueLl as For-iéngth-of-sc:uice. The Principal Banch alsn )
held in para-9 DF ths said judgment that under Ssub- clause (b)

any TTA belonglng to Lhi four wasting cadres could invcka his

ISLrUlCuwunu that ©u2, 'if he had come out of, the first four

cauagarlas of PI5/AEAS/UDS/TA§. 'If thess,cadres had DGEn

-declared as uasnlng cadres, EhF Prlnc1pal Bench held that a \

sgparate cadrs of TTAs Had amergad out of the Same. Thcy

had been trainad in the fcrward technology and therefores
Earll“r BXPOC rlunb - coukd not be igncred. These vieus

exprassed by the Principal Bench with regard to 'the leggth of
service “por bDFJﬂlﬂl ~1lglblu to abpear for ths saﬁeening tasty

for promztion tC thr post of 370 lesve HD‘QCDDE‘fGr‘tﬁking a

30 /- ' L
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?1: AETRE

S O B R ’i"

chﬂclUSlan thﬁu an ghat ground also opportuni*y cannot be

denled ‘to the. appllcuﬂt "for apDEarlng at the scraanlng test

_uhlch is achudul”o to fe held on 11Lh ‘April, 1999._ .o
32..._ on gns hand Whils pafé'i 3qu1r ad ta,bs‘exgrcisad'by
the departm“nt fle EnSULE that ‘no. 'ppdlment ig drEated in the

.-}

uplifiment of ths of icials o? tha wasting cadrgs cculd b2 uWo sund
up as fast és-pcssmbWé? a0 th, o ther. hdnd, all ‘ths :Dpllcanta_
bafors us running 1rtu marr "than -Y00" ln.number uhé are the
pruoduct of the lﬂLLunLtan of tws’ hew. cadres ln ordsr td

meet. the chanaing r“qulremmnt of technology are not deprlued of
Lnﬁ*laufu1 benzfits and incentives which attraoccd tham- to - ‘
opt Por tl“l’1 cadr_‘ smsrging fPrim tha 1ntroduutlon cf neu cadras.
1Au the back JF our mind thase two Fa tors have also cmntrloutad
to ths duClSan urrlU;C at in th;s 'group of 21 Dﬂg,cau:rlng morg
than 700 apallcanbs. . - A o ' .
3;,*' Tha lsarned Sﬁé nding Csunssl Mf Rajeswafa Rao for the
resbandents slso rolsad sevorgi contentions that. Ehis Tribunal
hhas no jurisdiction 2 1sque a wurit DF mandamus and 'that EhC Dls

Pilﬁd by thﬂ'appllcﬂnts were time- barrtd. He -also aSSallLd chm

mﬂlnt lneblllty “of the. OAs on the groudd GF multlﬁarlous natura
of the rPll”Fu clammed by .the appllcants. .do not find gny
p;%ma faclo gasz in these- DbJECtanS taksn by the learnad
counsel for ths respondents. - However, eyven if it is congeded
tﬁét prima ﬁaci& 6asé 11m3'éxist, it umuld naot be in order

Fmr us -to rafra ?rrm oxamining on merlts the reliafé claimsé
in the prssent OAs, 1n uhlch the Fato cf morm than 700 employces
is’ inucluad; We firmly belleue that ths rellefs claimsd need
be'adjudlcQtu ﬂﬁ‘marits rathar than laauing.them to be defeated

on Mars. dehnlc alities. ) e

4. . Hence,,thaﬁg.ﬁs. ar= dlsposed of u1bh thc fc llou1ng
directions: := o ' .
A(é) - Thu aDpllCOﬁLS .who are. TTAs ars not entitlsd €O he

Lo cﬂﬂSlu stod. undsr 15% quota Par pramotion to the post

- of Junicr T@l“cum Officer (JTO),

(b)' ' H uequ, uhuy CJﬂﬂQt be deniad the npﬁortunity for

' _ such erﬂ”tlQn undor 35% quota; .

A

(e) Tﬁe‘lcngth';? sirvice as far as LhL appllcants who |

' claim . to b;: TTAs- are concurnud, shoulu not be confinsd
L a3 ths ‘poeried of service put in by them individually
' "~ in the cadre of TTa, but thei=x cullact1v= lcnth o

N * .
' - ,
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::35. - _Subject to the sbove dlret iong, the aDpllC”ﬂte who

o vLoal L,

spryice in the other cadres, such as, Phone Inspsctor/

‘Auto Excheng- Assistant/ Transmission 3851stant/

- Wirels

' b2 ua
(d) Mera
avan

Cdpszo

entitlemant
passing thiough

factk..

ke ints consideroatiocn;, and

ss DOpecrobr and other allglblm ca dvrs should

te appear at ths sereening tast or
the same successfully shall mot

crents en immediate right to promotion to

. tha post &7 JTC Avsilanilit/ of u;canciss in the

.;prswatlﬁnol puab ang othsr Dllglblllty crmtwrlﬂ

accorulng to tha extant ruls s, shall determins ‘in

gach ca

!

s¢ when actual pramatlsn could be grantzd.

may be ctherwisc LllQlal—_shuuld be gllowed to appear at thu

qualifying scrsening tsst tu be hsld on 11th April,

1399.

36« .. The above 0.As. AT accordlngfy dispossd of by

this common crdor. NC costs.

Sd/~ X X
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